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MINISTRY OF FRNANCE
{Department of Economie A fTairs)
(ECB & PR DIVISION)
A
Bbenyy Phathi, the 10 Olctoher, 20003 .

b

*F Ne ST03-ECE & PR— The Covemnmend opproved on 23nd Auned, 2003 the proposal o amploment
the budget annowncement of 200304 relating to intreducing & wew mestructred dofined contribution pension
aystem for new entrnts 1o Ceniel Govemment service, except (6 Anned Forves, in the first stage, replacing the
existing system of defined benefit pension systemn. The new syt W ill also be availuble, oma voluntary basis, to
all persans nchiding, self employed prolessionaly and others in {he unorganised seetor. However, mandatory
progranunes undee the Employee Provident Fand Organisation (EFFO) and othes speciul provident funds would

- continus (o operats o= p:rlh:v:nanng,qmt:n under fhe Empleiee Provident Fund and Miscellandous Provisions
Act, 952 and other spedial Aotz governing these funds.

Whereas the Government are szafisficd that peading the epactment of a

-.Emprehmshre legislation it is necessary to constitute and make operational an interim body as a
precursor to the proposed statutory Authority, with whicl the interim body would be ulimately
merged, or which it will b converted into when the fatier is constituted;

Now therefore the Government of India do bereby constitute the intenm Pension Fund
- Regulatory and Development Authority (PFRDA) under th€overall administrative control of the

(i} Th_v: chairman of PFRDA and other Members- two full time and two part time-
will be-appointed os per terms and conditions given at Annex-f.

{ii). The PFRDA shall regulate and develop the pension market, FFRDA will develop
its- own funding stream Based on user charpes. Such additional ﬁmali?ns ag nury
be considered necessary to the interim PFRDA may be assigned to enable it to

' effectively regulate, promote and ensure the orderly growth of the pension

market.

{iify  The interim PFRDIA is (o be beaded by a Chaioman with the Status of uot less than
a Secretary to the Government of India ond would be appeinted by thr: Central
Government. Other members of the interim boidy, not exceeding four in numbet,
of whom not more than two shall serve full time, shall be selected by the Central
Government from amongst pessens having experience and kmowledge in
economics, finance, legal and administiiative matters with one person from eaxch

* discipline. The Chairman can be from any of the above disciplines.

- by S| e
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(iv) The Chairmin of the PFRDA shall have sppropriste powers 1o discharge the
functions of the PFRDA effectively. For this purpose the PFRDA shall provide
itself with suitable supporting staff and reise adequate resources.

{(¥) The Govermment will provide adequale granis for meeting the expenses meurmed

_ by the PFRDA.

(vi)  Subject to the overall directions and guidelines of the Government the PFRDA

{a) Deal with all matters relating to promotion and orderly growth of pension

{b) Propose comprehensive lepislation for the purpose indicated above; and

{¢} Carry out such other functions as may be delegated 1o the ﬂuﬂwnt;-.f for
the purposes indicated in (1) and (b) above.

(viiy The PFRDA shall be free to determine its own procedures and will have powers
to call for records, retums, notes, memoranda, data or any other material relevant
to its working from official and non-oiTicial bodies and also hold discussions with
them.

{viii) The PFRDA will have its headquartcr in Delhi and submit periodical reports 1o
Government on various aspects of the pension sector and on such other speciiic

matters a5 mity be called for by the Government from time 1o time.

LLECSENIIA L Secy,

Annex-1
) ISION N
— e

(2)  IENURE: The Chairman and ¢very member shail hold office for a period of two years or

till @ statutory PFRDA is in place-whichever is carlicr. However, Chairman and Members will be

eligible for reappointment under the statwtory PFRDA for a further teem of three years or till they
have attained the age of sixty-five years or sixiy-iwo years respectively, whichever is carlier.

(by  ELIGIBILITY FOR REEMPOYMENT: Chairperson or & Member would not be eligible
for reemployment under the Central Government or any body/authority substaniially financed by
the Central Government unless he has ¢ooled ofl for a period of two vears.  Similarly, for two
vears no Chawperson or Member would be clipible lo take up private employment afier
demitting oflice, in the orgenizations/conglomeries'associntes that &l within the operational

IlJ
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jurisdiction of the conceried Regulatory Authority. A -full time member will severe all
connections from the regulated entities. Both full time and part time members will declare.
particulars of employment and shareholding in reguluted entity of the immediate family members
i.c. spouse, dependent children and parents.

La s

{c) PAY: A Govemment servant, if appointed as Chairman, shall reeeive pay as admissible
to the Secretary to the Government of Indiy, The pay will be fixed in accurdance with the
prevailing order, e pay minus pension ete. An-official of Public Scctor Undertaking (PSU), if
appointed as a Chairman shall draw the last drawn pay in the PSU. A person from a private
sector, if appointed as a Chairman, shall dmaw the pay as decided by the Govermnment. A
government official, 1f selected as 3 Whole-time member, shall receive pay as"admissible to the
Additional Secretary 1o the Government of India. An official of Public Sector Undertaking
(PSU), if selected as a Whole-time member, shall deaw the Tast drawn pay in the PSU. A person
from a pravate sector, if selected a5 a Whole-time member, shall draw the pay as decided by the
Govemment. A par-time member will be entitled 1o a sitting fee to be decided by the
Government, .

{d) BENSION: The Chairperson and Members would participate in the individual retivement
dccount type new pension sysiem based on defined contribution.

(&) DARCCA: The Chairperson and Members shall be entitled to Dearness Allowsance and
City Compensatory Allowance at the rafe admissible 10 officers of equivalent pay in the
_ Gﬂvm:l._mcnt.

(0. LIC. TA & DA: Triveling Allowance and Daily Allowance on four shall be paid to the
Chairperson and Members as applicable to Government Servants drawing that basic pay. They
would also be enfitled o facility of lemporary  Govermment accommedation in Guest
HousesfInspection  Bungalows under e control of the Central Govornment, wherever
applicable, on payment of normal rent at put-stations, of the clss o which Govermnment Servants

of equivalent pay are eligible.

(g)  VISITS ABROAD: Official visits abroad by the Chairperson and any Member up to 15
days would be undertaken without any Government approval, However, the visits beyond 15
days in a year would be undertaken only in accordance with the Government orders as applicable
to-officers of equal prade in Government of India. | regard 1o official delegations abroad in
which both the administrative Secretary and the Chairperson or Member of the Regulatory
Authority are included, the Secretary would lead the delegation.  For domestic tours the
- Chairperson would keep the Secretary of the administrative Ministry/Department informed.

(h)  ACCOMMODATION: The Chairperson and Mcmbers of PFRDA will be entitled to hire
accommodation from the market within a radins of % Kms. from the office and the maximum
cost admissible for this armangement, would not exceed Rs.2500/~ per sq. fi. If 2 ‘Government
employee is appointed who has already been allotted a government dccommodation, then he will
be entitled to retain the same after obtaining approvals gt appropriate level.

(i) i The Chawperson and Members would be eatitled to
Sumptuary Allowance as decided by the Government.






